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also affected adver ely because of the high 
cost of the metal. This resulted in the pro-
ducers and the canalising agency carrying 
large inventory of aluminium. As a cor-
rective m asure, it has been decided that 
for the present, the canalising agency 
MMTC, will not make any fresh import. 
During 1982-83, there has bee,n no import 
of aluminium by MMTC. 

Unkage of small units with lar2e units 

65&. SHRI CHnTA BASU: Will the 
Minister of INDUSTRY be pleased to 
tate: 

(a) whether Government have ever 
examined the cope of the small scale sec-
tor for linkage with large units; 

(b) if so, the findings of the examina-
tion; and 

(c) whether any effort bas ince been 
made to bring about a policy-orientatio.n 
in T pect of the mall scale sector in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI VIR-
BRADRA SINGH): (a) to (c) The 
policy of the Central Government is to 
encourage linkage of large and medium 
sector industries with small scale units 
acting as ancillaries or vendors. This is a 
contituous activity and programmes for 
linkages are constantly reviewed by the 
Government. 

Take-over of M J • Incheck and Nation I 
Rubber 

660. SHRI CRmA BASU: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have since 
examined the proposal for take over of 
Messrs. Incheck and National Rubber, 
the two West Bengal ailing Industrial 
units; 

(b) if so, whether any final decision . 
ha since been taken in this regard; and 

(c) if not the reasons therefor? 
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THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATI TIWARI): (a) 
to (c) Within the framework of the pre-
sent policy on sick units, final disposition 
of the asse.ts of Mis: Inch ck and National 
Rubber Manufacturers Limited is at an 
advanced stage of con ideration and a final 
decision is likely to be taken shortly. 

Citizenship Rights to People in Sikkim 

661. SHRI CHITTA BASU : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(~) whether there are large number of 
people who are still stateless in· Sikkim; 

(b) if so, the grounds for their State-
lessness; and 

(c) what steps Government propo e to 
take to give them citizenship rights in 
Sikkim? 

THE MINISTER 0 STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) and 
(b). An order was i ued on 16th M~y~ 

1975 under Section 7 of the Citizenship 
Act, 1955 providing that every person 
who immediately before 26th April , 1975 
(date when Sikkim became the 22nd 
State of the Indian Union) was a Sikkim 
subject under the Sikkim su b jects Regu-
lation, 1961 would be deemed to have 
become a citizen of India. Those who were 
not registered under the aforesaid Regu-
lation of 1961 or were not eligible to be 
so registered are among the persons who 
may be regarded as stateless, unless they 
have a claim to any other nationality. 

(c) The State Government had appoin-
ted a Committee under the Chairmanship 
of the DeplJty Speaker of the Sikkim 
As embly to consider the nationality issue. 
Its report has since been received and i 
under consideration. 

Setting up of Industries in Madhubani and 
Palamau 

662. SHRI BHOGENDRA JHA: Will 
the Minister of INDUSTRY be 
pleased to refer 10 the reply given to 
Unstarred Question No. 1526 on 13 Octo-




